
S 

IN Ti-IE CENTRAL ADJ1IN16IRATIVE TRIBUNAL : FffDERJ¼BAL) BENCH 

AT HYDERB AD 

O.A.No.1494/93 	 Date of Ordr; 31.12.96 

BETEEN: 

}C.Appa Rao 	 .. Appljcat. 

AND 

 Comanding Officer, INS 
Sathavahana, Naval Base, 
Vie akhapatnam-14. 

 Flag Officer-Commanding-inChief, 
Eastern Naval Command, Naval Base, 
VisaJchapatnam. 

 Officer-in-Charge, 	athavahana 
I2undry, 	INS Sathavahana, 
Naval Base, Visakhapatnam. 

 B.Appa Rao, Dhobi, 	INS 
Sathavahana, Naval Base, 
Visaichapaam .. Respond ents. 

Counsel for the Acolicant . 	ir.P.B.Vijay Kumar 

Counsel for the Respondents .. Mr.V.Rhjeswara Rao 

CORAM; 

HON'BLE SHRI R.RANGARPJAN 	FCI'BER (ADMN.) 

HON'BLE 4F1RI B.. JAI PARAMESM.Ak ; bE1113E (JIJDL.) 

J U D G E M E N T 

X Oral order as per Hon'ble Snri B.o. Jai Parameshar, M(J) X 

Heard on behalf of Mr.P.B.Vijay 1titr, learned co unsel 

for the applicant and Mr.V.Rajeswara Rao, learned standing 

counsel for the respondents. 

2. 	The applicant -. 	served as a Dhobi under the R-1 

for a period of six years claims for regularisationof his 

services under the Respordent No.1. it is his casethat his 

services Were terminated on 1.593 and that the sam is 

arbitrary andiahle to be set aside. 



The respondents have filed their counter affidavit 

stating that the ThTb Sathavahana had strength of 450 peTsonnel 

including 20 officers. lb.L day to day, wasñing comnitrrents this 

establishment used to give contract to anydsherman — Dhobi 

periodically. Likewise, a contract was given to the applicant 

from 1.5.90 to 30.4.92. Earlier one G.TyitaYYa rias given 

contract from 1988-90. During May 1992 the strength of the 

Corrany was drastically reduced and the Dhobi was in a tight 

position to earn, Hence it was decided by the Commanding Officer 

that no further contract Iqo be given to Dhobi that he would 
J- 	witt's 

L
3ub5rPti01t The/temporarY rremorandum No.52/92 was issued 

on 30.4.92 	rnTh j1 Lsince the applicant had rendered 

satisfactorS service,i,1 
 he was allowed to continue to wash the 

uniforms of the company. Since he was working in the Naval Base 

on he basis of the contract the applicant is fleither a casual 

labourer nor a tempOrary employee that there a-re no grounds 

for regularising the applicant in the post of Dhobi. 

The main contention of the applicant is that he was 

working as a casual labourer under R-l. But the said fact 

has been rebed by the respondts 	producing the copy 
- 4tcftr 

of the agrement which theLhad executed for the period froç 

1.5.90 to 30.4.92 (A-2). The applicant has not been able to 

substantiate that he was working as a casual labourer and he 

is liable to be absorbedjn view of the agrement at Annexure R-2. 

___ left with no altertate out to consacer the applacabt 

only as a contracjemloee. Hence the applicant cannot claim 

for regularisation otcontinuation. The respondents have 

explained the circumstances under which the contract of the 

applicant was tenjinated. If the applicant feels9grieved 
cLsko 	 — 

termination of the contract then he cr!kl approach the 

necessary judicial forum. The applicnt is not entitled to 
A 

any of the -be3 	in this 0/½. 

. .3 



S. 	The AT Act is to provide for adjiication or trial 

by Aiministrative Tribunals of disputes and complairfts with 

respect to recruterrent and conditions of service of persons 

appointed to public services and posts in connection With the 

affairs of the Union or of any state of or any local or other 

authority iithin the territory of India or under the contl 

of the Government of India or of any corporation. The dispute 
and 

between the applicant/the Respondent No.1 c&nnot be considered 

as 	dispute coming under the provisions of this AT i4ct 

In view ot the above there are no merits in this GA and the 

GA is  dismissed. No costs. 

/c 
( 3.6.QAz_pnMEshNn? ) 

_—Eernber (Judl.,) 

(Dictated in Open Cour 

sd  

flernber (Pdmn ) 

t 

R.RANGtiLc&TAN 

1996 

) 

hrr 5) 
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copy to:- 
-S. Lvuuuanulng otticer, INS Sathavahana, Naval Base, 

VisaJchapatnam. 

Flag Off icer Commanding in Chief, Eastern Naval Command, 
Naval Base, visakhapatriam. 

Officer in charge, Sathavahana Laundry, INS Sathavahmna, 
Naval Base, Visakhapatnam. 

- 	 ---- flLg tuVocace, 	'1', flya. 

One copy to Sri. V.Rajeswara Rao, Addi, CGSC, CAT, Hyd. 

One copy to Hon'ble Mr. R.S.Jai Parameshwar, J.M.CAT, Hyd. 

One copy to Library, CAT, Hyd. 

One spare copy. 

R Sm!- 
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